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(b) The requirements of DMT con-
,Burning units ,based on respective Ii-
.certsed capacities per month is about 
1800 tonnes. The total supplies from 
indigenous and imported sources dur-
ing the past six months has been aa 
under:-

(In tonnes) 

May June July August September Octo~er 

1001 uBI 1248 337 750 940 
------------

(c) All necessary measures are be .. 
ing taken to recommission the DMT 

;.and para-xylen'e plants of IPCL. Let-
ters of Authority are also being iasu-

-ed to the users for import Of DMT. 

COIIlItruc1ion 01 new Stiltion at 
T1uunba near Trivandrum 

3195. SHRI VAYALAR RAVI: Will 
-the Minister of RAILWAYS be pleas-
,~ to refer to the reply given to Un-
-starred QuestiOn No. 4853 dated 27-3-
1973 regarding the opening of New 
Station at Thumba near Trivandrum 
and state: 

(a) whether the construction of the 
Railway Station at Thumba haa been 
-delayed considerably; 

(b) if so, the reasons therefor and 
:if not, the progress made in the work 
'so far; and 

(c) whether Government has taken 
,a final decision regarding the opening 
·of a passenger booking station and if 
so, the salient features thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (8) to 
(c)_ The question of availabUity of 
line capacity on Trivandrum-QuiIon 
Section and the financial viability of 
the shuttle service proposed by the 
Thumba Project Authority are cur-· 
rently under examination. A deci .. 
sian on the construction Of railway 
station' at Thumba wm be' taken on 
;the completion of this examination. 

New Railway Dlvlsi,on in Kerala 

3196. SHRI VAYALAR RAVI: Will 
the Minister of RAILWAYS be pleas-
I'd to state: 

(a) whether there i& any proposal 
to set up a new Rallway Division in 
Kerala; and 

(b) if so, the broad outlines there-
of and the time by which it is expect-
ed to be implemented? 

THE DEPUTY MINISTER IN TI;IE 
MINISTRY OF RAILWAYS SHRI 
MOHD. SHAFI QURESHI): (a) No. 

(b) Does not arise. 

Conditions Stipulated _de.. Exem,p-
tion orders for .diversilicatlon of pro-

duction by DI'1Ig FirIDs 

3197. SHRI SOMCHAND SOLAN-
KI: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased ,to 
state: 

(a) whether under the exemption 
orders in force during the ,period 
1966-70, one of the condition st'ipulat-
ed was that details of the diversifica-
tion programme would be reported to 
DGTD along with certain facts; 

(b) whether the reports referred to, 
were duly made by drugs firms with 
foreign equity exceeding 26 per cent. 
to the DGTD; 

(c) if so, what are the details of the 
reports made and whether any record 
was maintain'ed of such reports by 
DGTD; and 

(d) what checks were applied to 
verify that the diversification pro-
grammes fulfilled the conditions sti-
pulated in the exemption orders? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CI:IEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (d). In the order. 
issued in October 1966, which allow-
ed free diversification upto 25 per cent 
of the licensed capacity, the indus-
trial undertakings were required to 
intimate to the ap.,Topriate technicSI 
authority the particulars regarding 
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their revised manufacturing projitram-
me and the new articles propOSed to 
be manufactured and also the value 
and nature Of the mlnor balancing 
plant, if any, added by them. In the 
absence of specific separate return 
specified in this behalf, by and large 
they were including the divemifted 
items in the1r over all monthly pro-
duction returns, which are reflected 
in the regular records maintained by 
DGTD. In cases of doubt, DGTD 
could ascertain further particulars 
from the industrial undertaking and 
make reports to the Administrat1ve 
Ministry. 

IDstallation of Equipment for Diver-
IIitlcatiOn Programme under Exemp-

Uon orden 

3198. SHRI SOMCHAND SOLAN-
KI: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether one of the conditions 
stipulated m the exemption orders in 
force from 1966-70, was that for un· 
dertaking diversification programme, 
only minor balancing equipment 
would be installed; 

(Ib) whether some of the foreign 
drug firms undertook diversification 
programme by making substantial ad-
ditiOn to plant and machinery; 

(c) if so, whether Governmenl 
would make a thorough inquiry in all 
such CageS and take legal action 
against firms found guilty of viola-
tion of the exempt10n orders; and 

(d) whether for manufacture of 
new bulk drugs substantial addition 
of plant and machinery is required? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) One of the 
conditions for the facility of free di-
versification permUted since October 
1966 to February 1970 was that such 
dlveraifk:ation shall not entail instal-

lation Of any additional plant and. 
machinery except Balancing equip-
ment procured indigenously. 

(b) and (c). If a case of diversifica-
tion without a licence, by installation. 
01 substantial additional plant and 
machinery, comes to the notice ot 
Government, Government would en-
quire into it and take suitable action. 

(d) This will depend upon the na-
ture of the new bulk drug to !be pro-
duced and the facilities available in 
the plant and machinery already in-
stalled in the undertaking. 
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